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Subject : SNbING COPIES or ORDER PASSED BY THE BtNCH 

Please find encinsed herewith a COPY of ORDER/S'/3 0c 
passed by ts ti'ibunal in the atioue said applicatjon() on 	20-2.49 
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Dati r 	' Office Notes 	 Orders of Tribunat 

20.2.1989 	 KSPVC/1HARI1 

ORDER 

Applicant by Dr. m.S.Nagaraja. 

In this application the applicant 

has challenged Order made by the 

Estate Officer, CPWD, Bangalore 

(Annexure A_7) made under the Public 

Premises (Eviction of 'Unauthorised 

occupants) Act, 1971 on diverse grounds. 

On an 	inat1on ofthe application 

the office has pointed out that this 

Tribunal has no jurisdiction to enter,  

ain this aplication. We are of the 

vj0w tha.t this objection raised by the 

office is correct. In this view 
. 	

Dr.'Nagaraja prays for perrni8sioflto 

withdraw this application with liberty 

reserved to the applicant to challenge 

the order of the Estate Officer before 

the District judge of tha area. We 

accord Our permission to this request 

of Dr. Nagaraja and, reject this appli—

cation as withdrawn by him for the 

reaeons stated. earlier.' 
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